
'IL 

4 

Item-i 

PT-285/2003 in 
0. A, 600/PB/2003 

17.10.2003 

Present: None for the applicant 

Shpj S.M.Ar1f00unselfor respondents 

On the last date 
Of .. hearing, there. 

w 	n appearance on behalf 
Of the appljdant 	

Position  0flce agajj Is the same. 

'To assert that only One particular Bench shoUld 
hear her matter 

Ofl 
the ground that it would 

save the time 
and in' the peculiar facts the said Bench would understand 

the case better, is totjj Ufifourided 
	Dismissed 

( V.s. Aggarwal  
Chairman 

/dkm/ 


